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The case is called out for final hearing.
Applicant's counsel says that hs has no

instructions. Mr.3.C.Dhavan, the learned counsel

for the reapendents brnuuht to our notice. that
applicant died on 19. 5.1997. In vieuw af the
death of the applicant the 0.A. abates. It is
open to the applicant's mam legal heirs, if so
advised, to apply for setting aside the order as

per rules and coms on record .as legal representative

if the cause of action survives in their favour.
With these observations, the C.A. is diépused of
as abated. - ,
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